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the villages of  Sonepat District, whose
crops have been destroyed due to the
hail-storm. Labourers in these villages
dependent on cultivation for their liveli-
hood should also be given financial assis-
tance so that they could sustain them-
selves.

(English]

{v) Need to look into the non-
payment of minimum wages to
the labourers in Uttar Pradesh,

particularly in Mirzapur
District

SHRI RAM PYARE PANIKA
(Robertsganj) : It is of great concern
that in spite of the direct responsibility of
the Central Government, minimum wages
are not being paid to the labotrers in Uttar
Pradesh particularly in Mirzapur district.
It is surprising that even the women workers
are not getting wages as are being paid to
the male workers and they are thus being
discriminated resulting in great discontent-
ment among the rural workers.

I, therefore, request the Minister of
Labour to ensure that minimum wages are
paid to the workers including women
workers.

(vi) Need to see-up Divisional
Railway Headquarters at
Badarpur junction.

SHRI SUDARSAN DAS (Karimganj) :
To cater to the growing demands from
different parts of the North-Eastern region,
Ministry of Railways has linked up
Tripura, Manipur and Mizoram on the
rail 1ine and incidentally all these railway
connections would be centering Badarpur
Junction of the N.F. Railway, with a
view to decentralise, the Railway Adminis-
trative Head Quarters for effective opera-
tion. The Badarpur Junction be trans-
formed into a Divisional Headquarters.
At present this section is under the jurisdic-
tion of Lumding N.F. Railway D.vision.

The distance between Badarpur and
Lumding is 165 Km. and it takes even for
a fast running express train 11 hours’
time,

The current Railway Budget bas
brought up the issue of extension of
Railways in these bordering States by
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1990. It would be prudent for the Unios
Government to make necessary survey to
ensure the feasibility of transforming the
Badarpur Junction to a full-fill-fledged
Divisional Headquarter.

(vii) Need to consider opening of
another electrification
office in the South

SHRI GOPAL KRISHNA THOTA
(Kakinada) : The announcement of the
Railway Minister that all railway lines
will be electrified has been welcomed by
all. With the work of electrification of
the track, it is feared that the Headquarters
located at Allahabad may not be convenient
for electrification work in south and
central India. The tenders for the stores
and equipment required for electrification
may not be given to the parties of south
and central India as it may not be conveni-
ent to them to come to Allahabad time and
again. I, therefore, urge upon the Ministry
of Railways to  considerer opening of
another office for -clectrification of the
track in the south.

12.19 hrs.

STATUTORY RESOLUTION RE :
DISAPPROVAL OF MAJOR PORT
TRUSTS (AMENDMENT)
ORDINANCE, 1988

AND

MAJOR PORT TRUSTS
(AMENDMENT) BILL

[English]

MR. DEPUTY SPEAKER : Now, we
will take up items 11 and 12 together.
Prof. Soz is mnot here. Shri Jangm
Reddy.

SHRI C. JANGA REDDY (Hmate-
konda) : I beg to move ;

“That this House disapproves of
the Major Port Trusts (Amendment)
Otdinance, 1988 (Ordinance No. 1 of
1988) promulgated by the President
on the 28th Jampary, 1988."
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[Translation}

Mr. Deputy-Speaker Sir, I have to
bring a Resolution of Disapproval before
yau time and again, 1 want to know as
to why the Government brings out so many
ordinances ? We met here in the
Session just concluded in December and
were likely to meet again in February
itself for the next session. What then
happened during the intervening period of
60 days that the Government had to issue
the ordinance ? Are they not ridiculing
llju office of the President and misusing
the wide powers they enjoy? This is the
fwson why we want to disapprove this Bill.

t was Do extra ordinary situation
warranting the promulgation of the
ordinance, The Government has denig-
fated this august House with its action.
t have spoken on this a number of times.
I fail to understand as to why you do not
tike it seriously. The Ordinance was
promulgated on 28th of January. Heavens
would not have fallen in 22 to 24 days.
I shall say that the Government’s action is
#n affront to Parljament. It pains me to
see the Government's attitude. This is the
reason why I want to register my strong

protest.

The Government must have a close
look at the state of the ports in Andhra
Pradesh. Vishakhapatnam is a major port
of Andhra Pradesh. Steel and other
industries ore situated at Vishakapatnam.
That area has not developed as much as it
ghould have. What are the reasons behind it ?
After the Telugu Desam came to power in
Andhra Pradesh the Central Government
showed reluctance in santioning funds to
Andhra Pradesh. This is what the people

of Andhra also think. Similarlyy, the
Government is ignoring the ports of
Bemunipatnam  and Machilipatnam.

Visakhapatnam is an international port.
Sugar imports are routed only through
this port. But the port facilities are not
up to the mark. Sugar consignments
remain lying at the port for months together.
Therefore, the Centre should allocate more
funds for the development of the port.
Besides this, employcess of the port also
indulge in corrupt practices now and
then, I want to emphasize that it is very
important to develop the ports of Bemuni-
patpam, Visakhapatnam, Kakinada and
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Machilipatnam. This goal can be
achieved only when the Central Govern-
ment allocates more funds for it. Itis
well-known that carriage of goods by
sea is quite inexpensive. So, the Govern-
ment must develop these 4 ports by
allocating more funds to Andhra Pradesh.
The Andhra Pradesh Government is
making efforts to introduce carrier services
in the Buckhingham Canal in Madras.
This makes it all the more important for
the Andhra Government to expect alloca-
tion of more funds from the Centre.

I am opposing this Ordinance  because
this should not have been brought out
like this. With these words, I end my
speech.

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI RAJESH PILOT): 1 beg to
move .

“That the Bill further to amend
the Major Port Trusts Act, 1963, as
passed by Rajya Sabha, be taken into
consideration.”

Sir, with your permission, I would
like to say a few words while moving the
Major Port Trust (Amendment) Bill, 1988
for consideration and passing of the
same. This Bill seeks to amend Section
88 of the Major Port Trusts Act,
1963 dealing with the surplus funds of a
major port.

The concept of pooling of resources of
all ports for port development is a part
of the accepted national policy. In the
approach paper to the Seventh five year
Plan 1985-90 which embodies the broad
development objectives and strategy and
which was approved by the Natiopal
Development Council and also presented
to Parliament, the nationat policy regard-
ing pooling of resources of ports has been
outlined as follows—1I quote :

“In the development of ports,
the emphasis will be on modernisation
of handling systems and provision for
handling fast developing container
traffic.  Mismatching  between port
infrastructure and shipping technology
will have to be avoided. Intermé-
diatc and minor ports should be
developed as an integral part of the
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overall port system in order to increase
the port capacity in the country and
to help in the acceleration of regional
development. The resources of all
ports should be pooled for the
optimum development of the port
sector.”

An extract from the plan document—
VII Five Year Plan 1985-90 read as follows—
I quote :

“B. 123—Appropriate  financial
measures will be taken to improve the
viability of the ports. These include
pooling of resources of Major Ports
for optimum development of port sector,
rationalisation of port tariff structure
to reduce wide inter-port differentials,
documentation system and  uniform
procedure for auction/sale of import
cargo as  well as  uncleared cargo.
Due to acute constraint of budgetary
resources non-conventional source for
port development will also be consi-
dered.”

All the ports are not equally placed,
so far as generation of surplus funds is
concerned. It has, therefore, become a
matter of necessity, the Central Govern-
ment being in charge of all the major
ports, should have the authority to pool
the resources of all the major ports and
deploy surplus funds in the development
of major ports all over India. In order to
give effect to this policy, it is necessary
to amend suitably Section 88 of the Major
Port Trusts Act, 1963 so as to provide
that surplus funds standing at the credit of
the port can be deployed, subject to the
general or special directions of the
Central Government which may be given
for the purpose of maintenance of develop-
ment of major ports in the country, or
generally for the development of shipping
and navigation. It is also necessary to
provide that a major port having surplus
funds can also give loan to another port
for its development. Asit was urgently
necessary to  deploy some funds to the
Board of @ major port under construction,
sa Ordinance was promulgated by the
Presidest on 28%h January, 1988 to amend
the Major Port Trusts Act, 1963 and
fer certain other consequential amend-
ments, This Bill seeks to replace the
aforesaid Ordinance. The Bill has been
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passed by the Rajya Sabha on the 9th
March 1988.

Inthe circumstances, I now beg to
move :

“That the Bill further to amead the
Major Port Trusts Act, 1963, as passed
by Rajya Sabha, be taken into cousidera-
tion.”

MR. DEPUTY SPEAKER :
moved ;

Motions:

“That this House disapproves of
the Major Port Trusts (Amendment)
Ordinance, 1988 (Ordinance No. 1 of
1988) promulgated by the President on
the 28th January, 1988.”

“That the Bill further to amend
the Major Port Trusts, Act, 1963, as
passed by Rajya Sabna, be taken into
consideration,”

Now Mr. B.B. Ramaiah.
(Interruptions)

PROF. N. G. RANGA (Guntur) : Sir,
I thought that the Minister was going to
make a statement on the bus strike that is
going on. Let him take an early oppos-
tunity to enlighten the House as to what
the Government is doing, in dealing with
this strike in the Delhi bus service.

[Translation] i

SHRI HARISH RAWAT (Almors) :
As a result of non-plying of D.T.C. buses,
commuters are being charged at the flat

rate of Rs.2 which is pinching
them...
[ English]

MR. DEPUTY SPEAKER : [ camnot

allow others. I have already called Mr.
‘Ramaiah to speak. Now \r. Ramaiah.

[Translation]

SHRI HARISH RAWAT: Ia the
Rajya Sabha Members have beep allowed
to speak on the Minister’s mtqn?t.
However, in the Lok Sabha, the Members
have not been given a chance to discusy
the D.T.C. strike (Interrypiions). )
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MR. DEPUTY SPEAKAR: No;

that is all. No; this is not correct. You
are bringing in something else.

SHRI HARISH RAWAT : This matter
should be discussed in the House,

MR. DEPUTY SPEAKER : Mr.
Rawat, you give notice. Now, Mr.
Ramaiah, (Interruptions)

SHRI B. B. RAMAIAH (Eluru) : Sir,
About the Major Port Trusts (Amendment)
Bill, what Mr. Janga Reddy said was that
there was no necessity for the Government
to bring this Ordinance by the end of
Janvary when Parliament session was to
start within Jless than a month—because
this is going to be such an important thing
that it is going to change the whole
structure.

One of the clauses in the Bill says that
in Section 88 of the parent Act, sub-section
(2), in clause (a), instead of the words
“‘scheduled bank or banks” the words,
‘corresponding new bank or banks’ shall be
substituted. I do not know why it was so
important for them to go in for the ordinance.

There is one more point on which, I
feel, that the way they have put it is very
undesirable. The Bill says :

“Every direction issued by the
Central Government under sub-section
(2) shall be complied with by the Board
and shall not be called in question in
any court on any ground.”

1 do not know why you can ban courts’
interference in any particular issues in which
there sre some more particular issues on
which we can have a discussion; and they
have a right to go to the courts. I don’t
think this is a way in which how you can
be able to cut down courts’ privileges to
interfere in the point wherever there is a
d: Hute.

‘The other important point is that they
cqn utilise the fund for other minor ports
that ean be developed in this country the sur-
plus fond can be utilised for other port
development purposes, That is a good idea.
But they should also provide that these sur-
plus funds from the major ports’ poo) can be

MARCH 22, 1988 Ord. & Major Port Trusts 30

(Amds.) Bill

utilised for the development of other minor
ports. Since they are not trying to give an
extra fund, in what way is it going to help
us 7 What I feel is that government should
be able to give enough funds to develop
major and minors ports. We cannot depend
only on the surplus funds that are available
from these things, In fact, in the last session
we had found that they had incurred losses
of hundred of crores of rupees in the Ship-
ping Corporation where the government had
given money for shipping. The reason why
this has happened is because we are not able
to compete in the international market;
international market is different; it may
fluctuate now and then. But we can utilise
this shipping which was provided by our
finances towards coastal shipping. In fact,
it is more expensive than either road or
railway transport. So, if you can properly
utilise this shipping, these ships which have
been built and supplied for coastal shipping,
that will help us substantially for the nation-
al saving; that would also help us in
removing sickness Of this industry. In fact,
now, we have formed a new corporation
after this has incurred so heavy losses; and
they said that the ICICI has been put
incharge of it, They have changed the
interest rates and also the equity debt rates
and they find it very difficult. In fact, they
have been giving loan for the fishery, but
they are also not able to do it. Fishing is
one of the important aspects which has earned
a lot of foreign exchange. If only these
ports are improved, if shipping facilities can
be encouraged and more and more ships can
be built in our own shipyards, probably this
would have helped more for the shipping
industry and the sickness of the industry
would have been avoided to the maximum
extent.

Mr. Janga Reddy has said about the
Vizag Port. This is one of the natural
harbours where probably more economically
we can deal with these things, We have to
improve it more and more; more mechanisa-
tion is important. Today, cost is not only
important but Joading and unloading is also
very important at the warehouses. So, pro-
bably, we have to concentrate more and
more on this and give more thought to the
Vizag Port.

Kakinada is a minor port, In 1970-71,
it bandled § million tonnes; today it is
handling more than 2 million tonnes; and
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goods worth more than Rs. 259 crores have
been shipped from this port. They have not
improved this port even though they have
got special facilities of supplying ships; fresh
water is available abundantly and also both
road and railway transport without any
difficulty. The most important thing is that
near Kakinda Port very big industrial com-
plex like Godavari Fertilisers, Nagarjuna
Fertilizers and other industries are coming
up. There is also a big pulp plant for which
raw material can be imported from Andaman
Port and pulp can be manufactured there.
These are the various things which should
be taken into consideration in order to
improve shipping in order to improve our
industrial development. It is not only for
import purposes but also for export purposes
that we have to look into this aspect.

We have other places like Ma Machilipata-
nam, Odarevu and other places where we
can improve the shipping facilities. As 1
mentioned earlier, the coastal shipping should
be developed more and more. As the hon.
Minster is also incharge of Surface, Rail
andiRoad Transport, he can understand the
amo unt of conomy that he can improve by
improving coastal shipment and water trans-
port. In fact, we are thinking of handling
water transport. The han. Minister was kind
enough to vsit Kakinada and studied all
these things. 1 hope he will give more
thought for encouraging these thirgs and not
only utilise fund available from these trusts
but they should also provide more fund
from the Central Government wherever it is
possible to encourage these things and sce
that the development of this country should
be improved. With these words, I Thank
you for giving me an opportunity to speak
on this Bill.

SHRI SHANTARAM NAIK (Panaji) :
arise to support this vital Bill with financial
implications. However, members of the
Opposition Parties, specially Mr. Janga
Reddy, have by a statutory resolution sought
to oppose the Ordinance issued by the
Government in this connection. 1 would say,
the Government as a matter of course is not
just, for the sake of issuing ordinance, issuing
an ordinance. Behind every ordinance there
is always some need, and if one examines
carefully, 'we may sec that there is always
some sort of 'an exigency which every citizen
has to see. I say that in case if the ordinance
is absalutely .nat . necessary, of course, you
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are entitled to criticise the Government,
everybody is entited to criticse the Govern-
ment. Here certain financial implications
were there. Certain - payments were to be
made to the workers, Also, if the Ordinance
was not issued in time the benefit would not
have gone to those for whom it was meant.
In such circumstances specially when a bill
comes to replace the ordinance, to oppose
the ordinance is something which is not
understandable. Many a time I have seen
in the last three years that whenever bills
are brought to replace an ordinance which
was issued earlier, hon. Members of the
Opposition have always opposed and asked
why the ordinance was issued, irrespective
of the fact that the ordinance contains certain
provisions or certain amendments which were
beneficial to the country and the society at
large. So, an ordinance is not anything but
it is just issued temporarily in the interests
of the country. No Government will issue
an ordinance just for the sake of issuing if
the interests of the people and the country
are not served, Otherwise the people of this
country are bound to oppose if an ordinance
is issued without any rationale. Therefore,
opposing the bill which has to replace an
ordinance in this manner is something which
is not understandable and it is not just.

Secondly, I would submit that the hon.
Minister may just clarify on this point, that
some time back we heard that some firm,
U.S. or some foreign firm was interested
in developing some of our major ports in
case they are handed over to them under
certain conditions or contract, etc. They were
willing to develop them for certain purposes.
Some news item appeared in certain papers.
I would like him to clarify if any such
proposal by any U.S. firm or other firm has
been entertained. In fact, I am not opposed
to developing them, but whenever such
proposals do come, they have to be seen
from all points of view including the point of
view of security. Of course, Iam a lay
man in this respect, but if some firm is
offering, then this aspect also has to be
considered.

Another point is, talent is not lacking
here. What we lack are only financial
resources. If we get loan or other facilities
from anywhere thig talent can be utilised.
Therefore, this aspect may also be seen.

I would like to mention another aspect
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also. In major ports, at least some time
back, 1 saw that the position of the Chairman
remained vacant and asa result of it one
Charrman of some other major port looks
after some times cven three posts together.
There were certain occassions. 'Therefore,
in case some such exigency arises I request
the hon. Minister to see to it that the post
of the Chairman is not left vacant fora
long time, except for about one month or so.
These ports are outlets for our export-import
trade and foreign exchange is also earned
and their work is hampered if the posts
remain vacant for a long time.

Related to this is the problem of sea
farers, about which you are quite aware.
In a place like Goa there are many people
belonging to this category but there ison
recruiting centre. The sea farers’ community
was well-known for the good work done for
several decades for various commercial ships
and other ships. But at Goa there is no
recruitment centre for them. At present
they have to go to Bombay to get themselves
recruited and there in Bombay they do not
have any recruitment centre because there
are many manipulations and in a place like
Bombay the sea farers do not get amy
employment. I had placed a view that some
sort of thirty per cent reservation should be
given to the sea farers of Goa in Bombay,
in case the Recruitment Centre cannot be
opened there, I would humbly request you
to consider this demand in the interest of the
sea farers and in the interest of the tradi-
tions which this community has been having
for the last several years.

I would like to submit that certain sea
farers in Goa who were working on private
Brtish ships, were taken during the Second
World War time for the purpose of war and
during which time, these sea farers have
fought and suffered. It it learnt that British
Governmrent at that time had kepf a separate
amount of compensation to thase sea farers.
These people did not get any compensation
amount from the British Government for
having served on those British commercial
ships, which were engaged during the Second
World War time. Some old people from
Goa are coming to me and they said
that they fought a war on British ships and
yet, they have not been given any compen-
sation. It is learnt that they have kept some
funds for this purpose. One does not know
whether the fund is available or not. There-
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fore, I would humbly request you to see to
it that these sea farers who have worked on
British ships during the Second World War
arc given compensation which is due to
them,

I would like to’submit another point in
respect of port trusts that Ports are in isola-
tion if they are not connected which other
system of transport. Now, Margao port
which is a major international port and a
natural harbour is not linked with any broad-
gauge railway system. The railway system
which is there upto Londa is a narrow gauge
system, which cannot cater to the
needs of transporation of goods. I had
pleaded with the Railway Minister for
extending this broadgauge line from Londa
and onwards, Sir, as a person in charge of
the ports, you should use your good offices
with the Railway Ministry for broadgauging
this line. I have learnt that Margao Port
Trust themselves tried to examine this issue
independently and omly one aspect that
comes in the way is, what is known, com-
mercial viability at present. Sir, as far as
the transport is concerned, commercial
viability of an artificial nature, just consider-
ing some equations here and there, should
not be looked into and the hroader aspect
has to be seen. Therefore, Margao Pert
Trust has to be linked with the broadgauge
railway line.

Sir, when the centenary of Margao Port
Trust was celebrated, the Prime Minister

was kind enough to cousider this issue and
assured the people of Goa that he will lpok
into this matter. So, in view of these
things, I would earnestly request you to use
your good offices with the Railway Ministry
for the purpose of broadgauging this line.

I would like to submit another point in
connection with Margao Port Trust. Sir,
when the Bombay Port Trust completed one
hundred years ofits existence, the workers
of the Bombay Port Trust were given special
bonus. But the employees of Margso Port
Trust were not given any sort of encourage-
ment when their centemary was oelébrated
two years back. This matter is pending
with the Ministry. 1 weuld sy, it
would be a good gesture in case you
consider this aspect of graatmg necessary
bonus to the employees of Margao Port
Trust, because the completion of one hundeed
years is a commendabile job and it could 8ot
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have happened but for the cooperation of
the employees of the Port trust.

I once again request you to look into
these issues.

Sir, 1 support this amendment Bill which
séeks to amend Section 88 of the Major Port
Trusts Act 1963,

SHRI THAMPAN THOMAS (Mavell-
kara) : The purpose of this Bill is to divert
some funds from the Bombay Port Trust to
Neva Sheva Project.

At present the attitude of the Govern-
ment towards the development of the ports
is very lethargic. Especially about Cochin
Port from where I come, I know that many
things are pending with the Government of
India and mo action is taken to develop that
port in any manner. It is suffering for the
last few years. The Cochin Port Trust has
sent a proposal to the Government of India
and it is pending with it. Because of the
container which was not available and some
other problems, already the business which
the Cochin Port Trust was having earlier- has
been reduced. This has very seriously
affected one of the major ports in India viz.
Cochin Port which has got facilities and
circumstances for developing into an inter-
national port. Its location, its placing of
the localities permit it to be developed as
one of the very good international ports.
But no attempt has been made in that
direction. I do not know whether it is
because of the paucity of funds or whether
the Government has applied its minds to it
at all. There was some suggestion to bring
certain projects ncar to that. One of that
was the complex for landing the bigger ships
in that area. It was also suggested thata
comtamer belt was to be constructed.

On the whole, if you look to the port’s
problems you will find that there a class has
éimerged mear to the port. That class is
#tevédores, the workers and the people
comfected with the port. And it functions
% such a way that world is not known to
outside. Also it seems that the culture
which develops near to that port is different
from ofher parts of the country. Some sort
of imteraction with the port and area and the
gémeral peblic is very much required.
Thévé T have found that there are very many
problems which people are also confronted
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with, For example, the labour system which
is in existence in the port area, is required
to be given a re-thinking. The Dock Labour
Board exists, It meets the people who come
over there and enroll them as workers on a
piece rate basis, They work on a pfece rate
basis. But the benefit of their work and
their contribution to the development of these
things goes to the benefit of some stevedores,
some agents or some third party. I have
seen in this arca that people who are
making money are not really the business
men or the people involved in it but some
intermediaries. If a person is capable of
supplying 1000 persons to load or unload in
a particularship or some area, his rate or
the money that he will get will be of inter-
national standard whereas the workers will
be paid on a nominal basis. And toa
large extent, the money which could have
been availed of by applying proper mechanism
for the development of the port, for the
welfare, of the workers, is being taken away
by the agents and middlemen. In this
context, the Dock Labour Board, after its
constitution, has done some work. ButI
feel the exploitation of that class is still
going on. On this aspect Government will
have to apply its mind as to how far that
has to be regularised and brought in line
with the national stream. That has to be
thought of and proper planning will have
to be made.

If you look at the international trade
side, the trade which we made through our
ports is dwindling. In the Economic Survey
it reveals that quantum-wise the trade which
is transacted through the ports has gone
down. Ican say especially about Cochin
Port. Earlier it was bandling many items.
Now itis not handling that much items.
Somewhere some sort of difficulty has arisen
in jmproving the trade by using the ports. If
the ports are aot properly used for inter-
national trade and if the Government does
not apply its mind to that aspect and
encourane the traders and the community
with which they are connected, this will very
seriously affect the ports. And that has been
seen especially in the case of Cochin Port.
Why I say Cochin Port is because it is one
of the major ports from where the export of
cardamom, pepper or some other cash crops,
I from where we are getting the major portion
of the foreign exchange earned from the
export of cash crops—is being done. But row
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the system which is in existence there is no
helpful for improving the trade. Recently
there was an instance where pepper was sent
to America. It was rejected by the pur-
chasers in the United States because it
contained a lot of other things in it which
were sent from India. This has very badly
reflected wupon the Indian export. Now
Indonesia has captured the market. When
we compare the Indonesian pepper value with
the Indian pepper value, it seems that it is
only one-third of the Indian pepper value.
But they get a better price for that. Why it
happens ? So, ihe Government of India and
other machineries which are involved in these
matters, should look into these problems
seriously and find out system by which there
is a commodity check, there is a quality
control. Unless and until they are satisfied
that the export of these things will not bring
a bad name to the country, the Port Trust
should not permit them to export. I do not
know whether the Ministry is aware of these
things happening at the hands of the middle-
men who are controlling the ports and the
surrounding areas, or not. This will very
very badly affect and reflect upon the image
of our country. Therefore, with a view to
encourage the export trade, with a view to
belp the workers and the people who are
very much involved in the ports...(Interrup-
tions)

SHRI P.M. SEYEED (Lakshadweep) :
What about the trade union mafia ?

SHRI THAMPAN THOMAS : Yes.
What Mr, Sayeed is telling is correct. There
have developed certain things like that in
certain areas and they are also in league
with big guns. There are persons who can
supply people for work and get the money.
I know there is a method also. If a casual
labour is given, it is the stevedore who will
pay the bonus. He will pay only the mini-
mum bonus whereas maximum bonus might
have been got. Such misappropriations are
taking place. The statutory benefits which
ought to have been given to the workere, are
denied to them, but somebody else is taking
them away. In the case of contract work,
they themselves take away the benefits. So,
all these things are there. I say that such
practices should be checked.

Through this Bill, the Central Govern-
ment is now going to take money from the
Port Trusts and is going to develop a project.
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My submission is that more money should
be spent for developing the ports and the
areas nearby, and a new culture should be
built up in this area. Thank you very
much.

SHRI INDRAJIT GUPTA (Busirhat) :
Mr. Deputy Speaker, Sir, first of all, a word
as to why a statutory resolution of disappro-
val on this Ordinance was tabled by me, by
us, by our party. It is not because of the
contents, or the merits of the measure itself,
but because of two reasons. One is that
there seems to, have been no justified reason
for promulgating an Ordinance for this
purpose, as the note attached to the Bill,
which has been circulated, says that this
concept of pooling of resources of all ports
was contained in the Approach Paper to the
Seventh Plan as well as in the Seventh Five-
Year Plan Document itself. It had been
laid down. So, it is not a new thing. Just
because they have delayed the whole matter
until they are near the end of this financial
year suddenly they decided that they should
short-circuit the normal Ilegislative process
and come forward with an Ordinance. This
is why Ihave objected to 1t because I
think that they could have done 1t in good
time by an ordipary statute. It was not
something which suddenly entered their head
as a new idea; it was there fo1 a long time.
I object to this continuous recourse to the
method of Ordinance promulgation for
matters which are not that urgent at all and
which could easily be better formulated and
planned in advance.

Secondly, Sir, the question which has
arisen in my mind is that I happened to
have served two served two terms as a
Trustee of the Calcutta Port Trusc, and as
you know, in all these mojor ports there are
Trustee Boarda.. What will be the impact
of this new legislation on the powers of
those Trustee Boards of the major ports ?
I would like a clarification on this point.
These ports are neither administered either
by Corporations like other public sector
undertakings—they are not Corporations—
nor are they administered by the Govern-
ment Departments? Strictly, we have always
been told that the ports are in the nature
of semi-autonomous undertakings., Of
course, they are under Central Government,
But they are considered to be semi-autono-
mous and that aspect of the automomy or
semi-autonomy is reflected in the constitv
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tion of these Trustee Boards which are
supposed to represent different interests who
are concerned with the operation of the
ports. Now, once the Government takes
this overall power that it can give directive
to any port to transfer a part of its resource
as loan may be, to some other Ports for
purposes of development, then in respect of
this particular matter, what becomes of
those semi-autonomous status and powers
of these Trustee Boards ? That should be
clarified becausc I find from the note that
already some Trustee somewhere has gone
to Court. A writ petition has been filed and
very probably it is on this ground that the
Government should not give these powers
which can override anything that the
Trustee Board may consider otherwise. So.
in order to circumvent the pending writ
petition, because the court has already given
a stay order, perhaps injunction, they have
brought forward this Bill. That may be a
short-cut method; all Ordinances are gene-
rally short-cut methods. But once it be-
comes a Statute, what is going to be the
actual status and position and powers of
these Trustee Boards ? That is very impor-
tant for us to know clearly. There should
be no confusion on this issue because I feel
that the previous position of the Trustee
Boards is being sought to be changed and
altered througe the means of this Bill and
we should know what exactly the Govern-
ment has in mind.

Thirdly, as far as this note note is con-
cerned here, as other colleagues have men-
tioned, it js concerned simply with the ques-
tion of Nhav Sheva project, the transfer of
funds from Bombay to Nhav Sheva project.
I wish Nhav Sheva project all success. I have
nothing against it. But the point is that it
again gives an impression as though it is bro-
ought hurriedly only keeping in mind one pro-
ject, that is, Nhav Sheva. So, as the hon.
Minister knows, our ports are suffering from
many types of constraints and difficulties

and the position of all the major ports, -

financially, is not the same. Some are in
dcficit, some are in chronic deficit and some
are running on surplus budgets. But it de-
pends on many factors. I don’t want to go
into all that. It depends on the pattern of
the cargo, it depends on the location of the
port. Out of all these major ports, there is only
one port that is, Calcutta, which isn’t a port
on the sea, It is mot asea-port, I port
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situated on the river many miles inland from
the sea and the problems of nevigability of
the Hoogly river the silting of Hoogly river
are all well known. These problems have
long been pending. So, ports like Calcutta
have to spend much more money then any
other port situated on the sea, for the pur-
pose of dredging; the dredging of the river
has to go on 24 hours all the year round.
Otherwise, the silting which has been brough
in from the sea is blocking the drought of
the river and long long ago, Calcutta Port has
become closed to large ships, ships above
a certain tonnage can no longer enter the
river and come right up to Calcutta Port
as they used to do at one time, even with
the dredging which is going on. But the
port authorities are continually complaining
that this expenditure on dredging is a very
large burden. Of course, I know that it is
shared by the Centre, but much more

intensive dredging is required.  All ships
13.00 hrs.
entering the river from the sea have

to be piloted by special pilot service
right up to the port and then the docks
which are situated off the river are old dock
they are also subject to a great deal of
congestion and all that, I would like to
know that, for example, for improving the
pilotage on the Hooghly river, improv-
ing the draft of the river—we are not get-
ting all the water that we were expecting to
get from Bangladesh, from the Farakka
Barrage, the whole idea of which was that
certain 25,000 cusecs of extra water would
be diverted from Farakka and would enter
and help to flush the silting out, but that
has not succeded so far. There are some
difficulties with Bangladesh also. So, there
are big problems like this. I want to know,
because he has not said anything, what are
the type of problems of port development
and improvement for which this money is
likely to be used. If all the resources of all
the major ports are pooled together, will
there really be a substantial surplus which is
available for transferring from one port to
the other, I do not know. He should tel]
us. For example, in Paradecp the inability
of this Pardeep port to take large, bulk
carriers now because it requires to be further
depend and widened, has led to a situation
where the iron ore from the mines of Orisss
and Bihar, particularly from the Bardil arca
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of Orissa is just lying there, it cannot be
shipped out, though Paradeep was the port
through which it was supposed to be shipped
out because the bulk carriers cannot enter
that port. Are there any plans for that and
if s0, what will it cost and who is going to
finance it ? Will this new proposal attach
itself to such a problem also ?

The other problems of other port have
been mentioned herz. We have become now
mainly an exporter of mineral ores and
specially iron ore whether it is New
Mangalore which is supposed to export iron
ore from Kudremukh or Paradeep, it cannot
handle this ore now or Visakhapatnam which
is taking the iron ore {rom Bailadilla in
Madhya Pradesh. This problem of bulk
carriers which are now in operation all over
the world—our ports are not adeguately
equipped in many cases to handle these bulk
carriers. So, there should be some overall
plan, not this kind of piecemeal approach,
suddenly you need some money for Nhava
Sheva, so immediately get a new Act passed
and if you cannot get the Act passed in
time, then get an Ordinance promulgated.
This is a short-cut method, it may tempora-
rily give you some money to look after
Nhava Sheva project, but what about the
other places and what about all these 8 or 9
major ports which are—I think perhaps
Bombay is the only onc which is able to
show a surplus in its Budget. I do not know
whether the trustees of the Bombay Port
will be very happy over this Bill which is
being brought here and perhaps it is one of
them who has gone to court also because
they don’t like to have their money shunted
about perhaps from their port to other
ports, Any way, I would just say that a
hoge drain of money in my opinion is going
on, wastage of money is going on through
the system of private stevadors. It affects
the finances of the Dock Labour Board, and
we have inherited from the British antiquated
system which 1 do not hnow why we should
continue logically to maintain that system,
that there were two cargo handling agencies
in every port. When the ca1go is handled
on board the ship, then the people who are
working on board the ship, on board the
vessel, are employees of the Dock Labour
Board, and when the cargo is lifted from
the ship and brought on 10 the shore and
pandled on the shore, then those are
employees of the Port Trust. Why can't
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we have a single cargo handling agency ? It
is time after 30 many years, this duplication
of the two kinds of agencies working
separately handling the same cargo, ome o8
the shore and one on board the vessel, is
creating a number of asomalies and
problems...

AN HON. MEMBER : Labour problems.

SHRI INDRAJIT GUPTA : Labour
problems of course, but other bandling
problems also. So, my suggestion is that if
he wants to use the resources of the ports
really in a very cconomical way, then this
private stevedoring should be done away
with. It is a source of much corruption,
everybody knows. And it is a great drainage
of money that is taking place. 1 am glad to
see, in one or two places, only recently, the
Port Trusts have registered themselves as
stevedoring agencies, doing the stevedoring
work also, along with the private steredores.
If they can do it, if they are capable of doing
it, then at least, this should be the thin-end
of the wedge, and slowly, by degrees, the
private stevedores should be eased out from
this old business. Let there be a single cargo
agency.

Finally, 1 would say the idea of pooling
of resources of major ports and deploying
surplus funds for the development of amy
port which is required is an idea which we
have always supported. In fact, our unioms
which are working among the port and dock
labour have welcomed this idea. But the
point is, we do not get any idea from this
skimpy note which deals with Nhava Sheva
only, or from the Bill, whether there is any
overall plan or any integrated concept in the
Government’s mind about the development
of these ports.

It is a fact that our share in trade’is
really nothing much to talk about—it is not
our fault eatirely; 1 agree. There arc inter-
national forces which are working against
the interests of countries like India and %0
on and we have to fight, This is a strugsle
in order to get a larger share of the trade
not only for our ports but for our shipping
also. For that purpose, we should see to it
that our ports are equipped in such a way
that ship-owners, private ship-owners do aet
find some excuse or other to move away
from the Indian ports sad patronise othe;
ports of neighbouring countries. If thi'
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scheme is going to help in this direction, I
welcome it. But at the moment, I have
doubts as 1o whethrer Governmont has really
thought out a preper plan about this whole
shing.

DR. SUDHIR ROY (Burdwan) : Mr.
Deputy-Speaker, Sir, I would like to support
the Statutory Reselution disapproving the
promulgation of ordimance because the
Budget Session of Parliament commenced
only 22 days or 24 days after that promulga-
tian. Therefore, this excessivé reliance on
peomulgation of erdinance only displays the
Government’s intention to igaore democratic
procedure because many a time, even the
courts have passed strictures that Govern-
meat should not place excessive reliance on
prosaulgation of ordinance. Therefore, the
Geverament could easily bring forward this
Bill in the Budget Session and after a full
debate, the Bill could be passed.

1 would also say, for the development of
Nhava Sheva project, Government is trying
to utilise surplus from other port authorities.
There is nothing wrong in it. But courts
have been debarred from entertaining these
cases or there are proposals in the Bill that
courts should not be able to try any case
regarding this matter.

After all, judiciary is an important part
of the democratic institution. It is an
smportant part of the State. Therefore,
jodiciary should not have been debarred
from emtertaining cases regarding this
transfer of fends. In fact, as my previous
speaker has pointed out, already there is a
writ petition pending in the Bombay High
Court. Thesefore, this ordinance has been
promuigated hurriedly. But the courts
shouid have their say in the matter. Other-
wise, 1 think, this compromises the principles
of rule of faw.

I would also say in this connéction why
cosota] trade is being neglected. We know,
- witer trafspert is the best transport. India’s
ecanomy ceuld be developed if coastal trade
were developed. But unfortunately coastal
trade is more or les neglected. This Bill
Ofals with the major posts enly. But what
about the Mindr ports ? There should have
tidn a Central Agency for dealing with the
developmént of all major and mimor ports,
® we lay emphasis on foreign trade, then,
mijor portt together with minor ports
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should have been developed. The report
of the Estimates Committee pointed out that
there is a mismatch between the original
outlay and the actual expenditure incurred
during the Sixth Plan. The proportion of
expenditure as regards Madras port was
151.5%; but in the case of Nhavasheva
Project, the proportion is 59.6%.

I should also point out that, as has been
pointed out by the previous speaker, the
Calcutta Port is neglected. But Calcutta is
not a sea port and the river is to be con-
tinuously dredged but dredging is not that
much done and Calcutta is often neglected
and we find that recently there is an order
that other Port Authorities may charge new
rates on the basis of break bulk cargo. But
Calcutta has been debarrcd from imposing
cess on bulk cargo.

I would also like to point out that the
posts of Chairmen of various ports are not
filled up for a long time and these posts
remain vacant, The activities of the port
definitely suffer. This only shows the
indifference of the Goverament.

I would also like to point out that the
activities of the port depend much on the
welfare of the seamen. Our Government
always ignored the interests of the seamen.

There was Nanda Committee and it
awarded that 307, of the scamen should be
recruited from Calcutta and 70% of the
seamen should be recruited from Bombay.
But we find that only 18°; of seamen are
recruited from Calcutta. Not only this.
These seamen remain unemployed for 2 to
5 years. On the other hand, ILO also
emphasised that these seamen should have
continuous employment and Nanda Com-
mittee recommended that there should be
unemployment allowance scheme for the
seamen. Specially Indian seamen serving on
foreign vessels were entitled to some
increased wages and huge amounts are
lying in London banks. If these funds were
withdrawn, then, India’s seamen would have
enjoyed unemployment allowance. 1 have
already pomted out that they remain un-
employed for 2 to 5 years. Not omly this.
There is also irregularity in retruitment, as
has been pointed out by hon. Member Mr.
Shantaram Naik. 1 find that ofien Forward
Seamens Union, is a recognised seamen
union of India but whea they make an
agreement, that wnion is deliberately
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neglected.  Consequently, there is unrest in
the ports. Thcrefore, what we plead is that
Government should see to- it that seamen
enjoy continuous employment and that
unemployment allowance scheme should be
introduced without further delay. Not only
this. More secamen should be recruited from
Calcutta, as has been suggested by the
Nanda Committee.

I would also like to point out that it
has been said that the Government may
divert the surplus for the development of
other ports.

But it may be done in an arbitrary
manner. As has been pointed out Shri
Indrajit Gupta, these trustee Boards enjoy
semi-autonomous status, if Government's
directive is final. If that cannot be
questioned in Courts, then what would be
the Status of the trustee Boards ? Therefore,
finally, I would like to request the hon.
Minister to look into the welfare of the
scamen because if the seamen feel that
injustice is being meted out to them, then
there will not be any real development of

ports.

SHRI SHARAD DIGHE (Bombay
North Central) : Mr. Deputy-Speaker, Sir,
I rise to support this Bill which is before
this House. While supporting it, however, I
would also like to express certain fears which
arise out of Clause 2 of the Bill. No. doubt.
it is a laudable object that the resources of
all Ports should be pooled for the develop-
ment of the Port Sector, as many of the
Ports are at a loss and in a disadvantageous
position than others and then such ports
should be helped from the surplus funds of
those ports which are doing well. The point
that also arises is to what extent we should
interfere in the functioning of autonomous
bodies of different Ports. But considering
this national objective, I may say that it is
no doubt a good intention of the Govern-
ment to develop the Port Sector of this
country. As far as the Ports like Bombay
are concerned, for all these years they have
dev:loped well and they have also got good
surplus developed from time to time. The
Central Government, by Clause 2, is taking
the power to give directions to these Ports
for diverting their surplus money to other
Ports. As it generally happens in this pro-
cess, the well-developed Ports like Bombay
Port may suffer more by allowing their funds
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to be diverted to other ports which are
developing. If thcse are genuine cases where
the other ports require help from the surplus
funds, I have no objection at all. But, while
doing so, the Central Government may
consider whether the available surplus funds
are really available for ghat Port and tha-
should be decided after providing them
necessary investment for modernisation of
that Port, for fleet replacement and also
containerisation and other welfare amenitics
for the employees also. After considering all
these four factors and if the Central Govern-
ment feels that a particular port has surplus,
in that event only such surplus funds may
be considered for being diverted to the other
Ports. Now, for example, the Bombay Port
Trust had total resources to the tuné of
Rs. 354 crores as on 31st March 1986. At
that time also, Rs. 47.50 crores were given
as loan to Nhava Sheva Port and Rs. 29.25
crores to the Madras Port. I would like to
know that while giving such directions
whether these surpluses funds which will be
diverted to other Ports, will be considered
as loans or complete diversion of
those funds to the development of the other
Ports. And my suggestion and submission
will be that they should be considered as
merely loans so that ultimately those loans
must be repaid by the ports which are taking
those funds from these major ports which
has got surplus. After considering the real
requirement of Bombay Port Trust, then only
such funds should be diverted to other ports
and that too on condition that they are
loans and not complete diversion of those
funds.

Now, as stated by earlier speakers also,
such diversion should not be also arbitrary
and should not be premium on the
inefficiency of those ports. Government must
see that those ports are well managed. These
arc mere requirements of these ports for
development purposes. Then only the
Central Government should take steps to
divert surplus funds of those ports which are
doing well. With these suggestions, I support
this Bill, .

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI RAJESH PILOT) : Mr. Deputy
Speaker, Sir, first Jet me thank all the
Members who took pain to give ther
suggestions on this subject and specially o8
the Bill, '
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I will clarify the first point which T think
is agitating most of the Members as to why
did we bring this ordinance, what was the
necessity and why couldn’t we come through
the proper channel,

If you read Major Port Act 1963, in
section 111, it is very clearly written : ‘““that
the decision of the Central Government
whether a question is one of the policy or
not shall be final for such policy matters.”
It is already in the Major Port Trust Act.
But in section 88, there is a slightly doubtful
word which made one of the trustees to go
to the court. They got stay order on this.
When the stay order was given, plan was
already in action in all the ports which we
had agreed on the policy. As mentioned in
section 111, the Government could divert
these funds and we had already sanctioned
the plans in different ports. It is not oaly in
one port but we have sanctioned loans to
three or four ports. I can mention the
amount for the information of the House :
Nhava Shava Port Rs. 200 crores, Madras
Port—Rs. 20 crores, Tuticorin Port—
Rs. 0.80 crores, New Mangalore Port—
Rs. 0.92 crores. This is on an overall plan.

Sir, I must also tcll at this moment
that port plan is the plan which has been
approved by the National Development
Counc:! and all these steps have been taken
to develop each port in a different method.
Each port's requirement is different.
Cochin Port requires  containerisation.
Bombay Port has some other problem.
Government constituted a plan for the
overall development of the ports taking
into consideration all these things. With
this view, we thought that till we don't
pool any resources of all the ports, we
will not be able to implement the
plans.

has said that it
Even in
It is npt

One Hon. Member
should be a loan. It is a loan.
the Bill, it is written ‘loan’.
that one earns and one uses. It is not the
policy of the Government. The policy of
the Government is to help major develop-
ment of the ports. For that, this step was
taken. Since the 31st March was coming
near, we tried to bring this Bill in
December. But Parliament was very busy
and we «ould not take time from
the Parliament to  get this _introduced
and get it passed. We carried on the
whole thing in the last scssion to
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get it passed. Then we realised that
if we did not act now, we would
not be able to make  payment
to those plans which are already in
action. 3Ist March is the day when
the financial year ends and accounts
have to be closed, and payments have to
be made. As a precautionary measure, we
took the course to get an ordinance issued.
so that our work is not stopped and the
development does not get stuck up because
of this. There was no other intention of
bringing an ordinance. That is why at
the first opportunity we came to the House
to explain the reason and the intention of
the Government.

In the Amendment Bill we have clearly
brought this clause now which reads :

“(c) be given as a loan to the
Board of another port for the develop-
ment of that port,”

It is just to clarify the donbts. Instead
of waiting for the court to give a decision
on the writ petition, the Government took
this action, so that the development of
this port does not get stuck up.

The Hon, Members have made several
points; I will cover the general ones.
About Cochin Port, one Hon. Member
referred to that. We have already given
Rs. 56 crores in the 7th Plan for the deve-
lopment of the Cochin  Port. This is out
of the Rs. 955 crores for the total 7th Five
Year Plan period for the port sector.
Out of this, this much is earmarked for
Cochin. A full-fledged container facility
to be established at a cost of Rs. 53
crores has been sanctioned. The project
is being implemented with the assistance
of the Asian Development Bank. The
acquisition of grab dredger in replacement
of bucket dredger is also on. These plans
are all for Cochin.

Similarly for Vizag Port it was pointed
out and we are ftrying to improve the
dock facilities there. Today a vessel of
1,20,000 DWT is sailing there. We are
trying to improve the dock and are trying
to touch the DWT of 1.70,000 so that
bigger vessels could also go to Vizag.
Similarly, the capacity of Vizag has been
increased. It was 12,70 wmillion tonnes on
31.3.85. Today itis about 16.70 million
tonnes.



339 St. Resl. re. Disapp. of Major
Port Trusts (Amdt.;

SHRI NARAYAN CHAUBEY
(Midnapore) : What about Haldia and
Calcutta ?

SHRI RAJESH PILOT : 1 am coming
to that SIr.

As for the Calcutta Port, as the Hon.
Member has already said, this port is being
maintained not on the Sea but on the
river. Dredging is one of the costliest
things to maintain in that port. %o of
the dredging expenditure incurred on
Caluctta is paid by the Central Govern-
ment.

We have a plan for the Calcutta Port,
improving the draught at Haldia and
Calcutta. The Government has sanctioned
a comprehensive plan, the estimated cost
of which is about Rs. 40 crores and the
work is in progress. It is to be completed
by 1990.

1 will not be able to give the complete
plans of all the ports. It is because I
have come to the House to take a major
decision from the House that we can pool
in the resources and use them for the
development of the ports. 1 must assure
the Hon. Members that the policy of the
Government is very «clear. It is to
enhance the traffic, to enhance the facilities
of the ports in various ways—whether it is
the container, traffiz, the cargo traffic or oil
tankers.

Mr. Indrajit Gupta has pointed out
about stevedores. It is one of the problems.
We realised that it is not functioning
properly. That is why we liberalised the
system. Earlier there were a few parties
which were continuing for ages, from
generations I would say. One after
another they were holding. Now we have
liberaliced so much and told the ports
that there is. no restriction even if they
have 10 or 12 stevedores. If you keep the
limitations, the chances of misusing it is
more. That is why some of the ports
have become  dens of the stevedores. |t
has helped. We are encouraging ports
themselves to take of steve doring work
jn each port.

Another point that he made was that
there are two types of labour. I fully
share with his view. We are trying our
best and I would request the Hon. Member

MARCH 22, 1988 Ord. & Major Port Trusts 340

(Amd.) Bill

to help us  Because labour is one of our
requirements, We are also on the
similar lines as the Hon. Member has
pointed out. We are having some problem
and we are trying to sort it out in our own
way with the lobour unions.

Some points were made about the
minor ports.,™ As I have said earlier in
the House, the coastal shipping is one of
the important sectors the Government is
paying attention. Minor ports are not
under the Central Government. We have
a Plan of Rs. 20 crores in the 7th Plan for
which we already selected Kakinada Port
and another port in  Maharashtra.
Rs. 20 crores are being diverted for the
development of these ports and Govern-
ment is paying high attention to help more
on the development of intermediate and
minor ports within the constraint on our
resources. Wherever Stale governments
have asked for our help we have given it.

A mention was made abecut inland

waterways. I bhave already informed the
House that inland waterway is being
encouraged. We have Inland waterway

Transport Authority separately establised.
Survey are going on to declare the national
waterways. We do want traffic to shift
from road and railways to waterways
because it is chapter. It will also help
to improve the economic condition of the
States.

In regard to shipping 1 would like to
point out that thcre is recession in ship-
ping but with Government liberalised help
to the shipping we are able to sustain the
reccssion to a great degree. I am not
saving that we have not gone in loss in
shipping but we have tried to suctain to a
greater degree as compared to the deve-
loped countries. We are aware that itis
one of the important sector and we will
carry on paying attention to this.

Some points were made about outside
agencies for ports devicopment. We do
take help from where it is available but on
our terms and we feel that it is in the
interests of ports. There are some foreign
firms who have given help. We have
taken help from a Dutch firm. Whatever
help we feel it is in the national as well as
in the interest of the sector we do not
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hesitate in taking because we are a develop-
ing country. Whatever help we can get on
our terms we take.

AN HON. MEMBER :
scamen ?

What about

SHRI RAJESH PILOT : As faras
scamen are concerned it has been an
outstanding problem and we are trying to
solve it. It is a fact that today seaman
from anywhere has to go to Calcutta and
Bombay. But as I have mentioned we did
try to reserve some percentage for them
but things are not working that smoothly.
We are on the job and we are trying our
best in a peaceful manner. The unions
come in and they raise lot of objections.
We require cooperation of the hon. Mem-
bers in this.

With these words I once again assure
the House that a]l these actions which
have been taken are totally for national
interest to develop this sectors.

I am happy to inform the House that
in the port sector we are likely to touch
130 million tonnes target, Last year we
were on 124 million tonnes. In the First
Five Year Plan the allocation was Rs. 64
crores for the port sector whereas in the
Seventh Plan it has gone up to Rs. 935
crores. We are giving importance to this
sector and efforts are being made for
proper utilisation of this fund so that
development of the ports takes place in a
faster and praper way.

SHRI INDRAJIT GUPTA : I do not
want you to get into legal difficulties
later. How this Bill when it becomes an
Act will effect the antonomous or semi-
autonomous status  of these boards ?
Trustee boards are supposed to be
autonomous  bodies under the overall
major port trusts but once You take this
power that Government can give any direc-
tive to any of these ports to transfer part
of their funds to other ports what will be
their position ?

SHRI RAJESH PILOT : 1 will again
quote Section 111 which makes the position
very clear :

“The decision of the Central
Government whether a question is one
of palicy or not shall be final.”

(Amdt.) Bill

It is already there that Central Govern-
ment order is final 1s far as this matter is
concerned, Only we have to come out with
this Ordinace because there was a small
place where one could take it in any way.

. It was in Section 88 (2) (b) and I
quote ;

“Funds be invested in public
securities or in such other securities
as the Central Government may approve
in this behalf, and the said securities
shall be held in trust by the board for
the purpose of this Act.”

Here we are adding :

“(c) begiven asa loan to the
Board of another port for the develop-
ment of that port.”

So, we are not  encroaching in the
power of the port  trustees. But we -
are making it very clear that for such deve-
lopment plans, the policy should be totally
with the Government for development of the
ports.

SHRI INDRAJIT GUPTA : But you
have shut out the recourse to the courts.
Isn’t it 7 The Government also is human
after all. Government can also make a
mistake sometimes iU some particular
decision. No remedy lies with these port
trusts because they cannot go to the court.
Now you have ruled it out completely.

SHRI RAJESH PILOT : No, no.
That is not the intention. The intentions
were on the right course. I am saying

the Government is functioning. You have
got to take it for granted that Government
is genuine, the Government is elected by
the people. You don't compare the
Government with this port. The inten-
tion is that these development plans do
not get stayed by some loopholes here
and there. That’s why you wanted the
clarification.

SHRI B.B. RAMAIAH: Out of
Rs. 40 crores, how much has been allotted

to Kakinada ?

SHRI RAJESH PIOOT: Out of
Rs. 20 crores, we are planning to accept
Rs. 10 crores for Kakindda,
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[Translation)

SHRI C. JANGA REDDY: Mr.
Deputy Speaker, Sir, I do not want to say
much.

AN HON. MEMBER : 1Is there no
port in your Warangal town ?

SHRI C. JANGA REDDY: There
is no port in Warangal. If there is a port
in your Delhi city, then thcre is port in
Warangal also...(/mserruptions).

Mr. Deputy Speaker, Sir, I would like
to know as to what was the necessity of
bringing an ordinance ?

SHRI RAJESH PILOT : That is what
I am trying to tell.

SHRI C. JANGA REDDY:@ You
often do this. What I mean tosay is
that the ordinance was promulgated on
28th of January and the House was to
meet on 22nd February. Itis a differeace
of about one month only. Why did not you
bring the Bill when the session commenced
instead of issuing the ordinance ? Iam
only 10 tell you that you should not
misuse the constitution. 1am not object-
ing to the amendments brought forward.
But you should keep this thing in mind
for future.

[English]
MR. DEPUTY SPEAKER: The
question is :

“That this House disapproves of
the Major Port Trusts (Amendment)
Ordinance, 1988 (Ordinance No. 1 of
1988) promulgated by the President on
the 28th January, 1988.”

The motion was negatived,

MR. DEPUTY SPEAKER : Now
the question is :

“That the Bill further to amend
the Major Port Trusts Act, 1963, as
passed by Rajya Sabha, be taken into
consideration.”

The motion was adopted.

MR. DEPUTY SPEAKER : The
House will now take up clause by clause

Ord., D.C.M. (Amdr). Bill St.
Resl. re. Dis.of Dethi Admn.
(Amdt.) Ord, & Delhi Adma.
 (Amdt.) Bill

Fonsidcration of the Bill. The question
is :

“that clauses 2 and 3 stand part
of the Bill”

The motion was adopted,
Clauses 2 and 3 were added to the
Biil,

MR. DEPUTY
question is :

SPEAKER : The

“that clause 1, the enacting
Formula and the Long Title stand
part of the Bill.”

The motion was adopted,

Clause 1, the Enacting Formula and
the Long Title were added te
the Bill,

SHRI RAJESH PILOT: 1 begto
move :

“that the Bill be passed”.

MR. DEPUTY
question is :

SPEAKER : The

“that the Bill be passed.”
The motion was adopted.

13.39 hrs,

STATUTORY RESOLUTION RE:
DISAPPROVAL OF DELHI MUNI-
CIPAL CORPORATION (SECOND
AMENDMENT) ORDINANCE, 1987,

DELHI MUNICIPAL CORPORA-
TION (AMENDMENT) BILL,
STATUTORY RESOLUTION RE:
DISAPPROVAL OF DELHI
ADMINISTRATION (AMENDMENT)
ORDINANCE, 1987

AND

DELHI ADMINISTRATION (AMEND-
MENT) BJLL

[English)

MR. DEPUTY SPEAKER: The



